1 Oral Answers

RAJYA SABHA

Tuesday, the 20th August, 1974/

29, Sravana, 1896 (Sa/ca)

The House met at eleven of the clock Mr.
Chairman in the chair.
Re. Q. Nos. 583, 605 and 611
MR. CHAIRMAN : Mr. Shekhawat.

SHRI SUBRAMANIAN SWAMY : Sir, I
have a point of order.

MR. CHAIRMAN : No point of order at
this time. This is Question Hour.

SHRI SUBRAMANIAN SWAMY :ltis a
very simple question. I wrote to you also a
letter about it. There are three questions ....

MR. CHAIRMAN : When that question
comes, then I will hear you.

SHRI SUBRAMANIAN SWAMY : You
have already called him.

SHRI A. G. KULKARNI : Where is the
provision to raise a point of order in a
vacuum ?

SHRI SUBRAMANIAN SWAMY : Sir,
Q. 583, Q. 605 by Shrimati Leela Damodara
Menon and Q. 611'by me, all concern the
same subject. I would request you to club
them together so that we may take up this
very important issue and get satisfactory
answers.

MR. CHAIRMAN : Are you all agreed?

SOME HON. MEMBERS :  No.

MR. CHAIRMAN : I am sorry, no, They
all relate to the LIC, but the subject-matter
appears to be different. Yes, Mr. Shekhawat.
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+[Death-claims pending with the
Insurance Corporation of India

Life

*583. SHRI BHAIRON SINGH
SHEKHAWAT : Will the Minister- of
FINANCE be pleased to state the number of
death-claims pending as on 31st March with
the Life Insurance Corporation of India during
each of the last three years together with the
amounts of claims?]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The numbers and
amounts of death claims pending as on 31st
March of the last three years are as under :—

Year No. Amount
(Rupees in
thousand)
31-3-71 32,142 12,11,75
31-3-72 24,889  10,98,53
31-3-73 . 25,925 '13,10,82

Figures as on 31-3-1974 are not available
at present.
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31-3-71 32,142 12,11,75
31-3-72 24,889 10,98,53
31-3-73 25,825 13,10,82
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SHRI S. S. MARISWAMY : Between 1961
and 1973 the LIC has written back Rs. 21.30
crores as unclaimed deposits-Thousands of
bereaved families are finding it very difficult
to go to the court because litigation now-a-
days is very costly. Further, premium rates are
the highest in the world. So my submission is
when we are fighting monopoly..

MR. CHAIRMAN : The question is about
death claims. You should address yourself to
that question.

SHRI S. S. MARISWAMY : In view of the
fact that there are a number of claims lying
pending, would the LIC decentralise itself and
allow the States to run the LK3 so that there
will be a healthy competition and also quick
disposal of these pending claims?

SHRIMATI SUSHILA ROHATGI : T think
the later part of the questions has already been
answered when [ myself referred to the various
steps taken by the LIC for decentralisation of
powers to various offices.
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SHRI KRISHAN KANT : One of the
reasons why delays take place is, they say
proposals earlier were faulty; the persons the
L.I.C, agents who had filed the proposals have
gone away and when the person insured dies,
his relations will have to suffer. My question
is this: Why is not an investigation made into
such faulty proposals and action taken against
persons who filed such proposals so that the
people concerned may not suffer after ten
years or fifteen years? I say no action is taken
because LIC officers will be caught in this
inquiry. In view of this and in view of the
situatton as it has appeared in the Press, may 1
know whether the Government will consider
the question of opening up postal insurance
not only for Government servants but also for
the general public because their premium is
less and they give more bonus, they are moie
efficient? Let the competition continue
between these two.

SHRIMATI SUSHILA ROHATGI
Regarding the question of insurance pro-
posals, that is a subject for consideration.
About the earlier part, with your permission I
would like to read out a few figures which
will speak for themselves. I would give you
the percentage of outstanding claims at the
end of the year. That will show the progress
made in this connection. In 1968-69 the
outstanding percentage was 98.10. It has
been gradually improving and the end of the
year 1972-73 March, the percentage was
46.82. The quantum of sum involved was
86.84 percentage and now it is only 50.27.
There has thus been a gradual and
progressive  improvement so far as
outstanding claims are concerned.

SHRI KRISHAN KANT : I asked a very
simple question. At the time when the
proposal is made, if the health of the person
is not good, the investigation should have
been done at that stage and not after 20 years.
In that case the person concerned could be
taken to task. Instead of that why should the
policy holder be made to suffer after 20
years?

SHRIMATI SUSHILA  ROHATGI:
At the time of the proposal all these things
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about the health of tbe person etc. are filled in
in the form itself. For the information of the
hon. Member, we did no really insist on the
age bar. Otherwise other details are all given
at the time of the proposal.

SHRI KRISHAN KANT I asked a
specific question. Is it not a fact that death
claims take five to ten years to be settled
because of faulty forms? There were number
of cases in the Madras High Court.

SHRI1 Y. B. CHAVAN : It is true. What
was given is a general explanation. Some
times the person is examined by the medicai
practitioner. He gives his medical opinion
What happens is that sometimes in the his.
tory of the case certain facts are concealed
by hirn. It is very difficult sometimes to
get the necessary information..........

SHRI KRISHAN KANT : After 20 years it
is much more difficult.

SHRI Y. B. CHAVAN : Yes. Instead of
starting an enquiry of an incident 20 years
before, it is much better to look at the problem
more sympathetically and try to give more
discretion to decide the matter on humani-
tarian grounds.

SHRI SUBRAMANIAN SWAMY : Shri-
mati Sushila Roghatgi is a very efficient
Minister, .. .

MR. CHAIRMAN : Will you please put
your question ?

SHRI SUBRAMANIAN SWAMY : I am
in a paradox and you must understand my
plight ---

MR. CHAIRMAN : I understand it. Now
Tcindly put your question.

SHRI SUBRAMANIAN SWAMY : Is ira
fact that the LIC calculations for death
claims, bonuses, etc. are based on a fifty-year
old table according to which the life
expectancy pf an average Indian is 27 years.
Now in fact the life expectancy is 56 years. If
this is correct and if what you have said
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is true, will you agree to a thorough probe
into the working of the LIC by Parliament
Members ?

SHRI Y. B. CHAVAN The hon.
Member's information is not correct. The
tables are up-todate.

' SHRI SUBRAMANIAN SWAMY : When
was this table drawn up ?

SHRI Y. B. CHAVAN : You put a
‘eparate question on tha. I will give you the
snformation.

SHRI SUBRAMANIAN SWAMY : This
is no answer to my question. Is it correct that
the tables are..

MR. CHAIRMAN : He said it is not
correct.

SHRI D. N. DWIVEDI : Certain reports
have recently appeared in the newspapers
which give a grim and alarming picture of
the working of LIC. I want to draw the
Minister's particular attention to a statement
by Shri Vinod Sharma who is the President
of the Policy Holders' Association of India.
It says that on the one hand there has been
an increase in the management expenses in
the past two years ; but on the other there
has been a shocking degeneration in the
services rendered...

MR. CHAIRMAN
question.

You put your

SHRI D. N. DWIVEDI : He has given
two sets of figures which are very shocking.
Between 1957 and 1971 the amount that has
been spent..

MR. CHAIRMAN : If you do not put
your question...

SHRI D. N. DWIVEDI : I am putting it....

MR. CHAIRMAN : You are not putting
your question.

SHRI D. N. DWIVEDI : Unless and until
some facts are given, how can the question
be asked 7.
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MR. CHAIRMAN : You have to put a
relevant question. That is all.

SHRI D. N. DWIVEDI : Is it a fact that
duiing the past two years the expenditute that
has been incurred on the management has
been more than the amount that ha* been
paid to the policy holders?..

MR. CHAIRMAN :
one question.

You can put ooiy

SHRI D. N. DWIVEDI : Sir, this is one
part of my question. He has given certain
figures part of which I have also given.

MR. CHAIRMAN : You see, we have
already taken fifteen minutes on this on*
question.

SHRI SUBRAMANIAN SWAMY : It is
a life-and-death question, sir.

MR. CHAIRMAN : I know that it is a
life-and-death question. But we cannot take
so much time.

SHR1 D. N. DWIVEDI : This is a con-
nected question. What I have put earlier is
part (a) of the question. Now, Sir, I will put
part (b) of the question. Two suggestions
have been given and I want the Minister's
reaction. Suggestion No. 1 is that in view of
the increase in the prices, Mr. Sharma has
said that the real value should be increased.
Since the prices rise... (Interruptions)... since
the prices are rising over a period of years
the real value goes several times. These are
the points which have been made by him and
I want the Minister's reaction.

SHRI Y. B. CHAVAN : Sir, on this
question, it isjvery difficult to give any
reaction. Normally we give only information.

SHRI BABUBHAI M. CHINALI : Sir, the
LIC has become a very big jungle due to
several factors. Already, sir, the honourable
Minister has said that a sum of about Rs. 40
crores is lying with the LIC which has not
been paid against the claims. Also, Sir, if you
compare the premium of the LIC with that of
the postal Life Insurance, it is very less
and ifyou compare
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the bonus of the LIC with that of the Postal
Life Insurance, that too is less. In view of all
these thing, may I ask the honourable
Minister whether he would be agreeable to
the suggestion that a statutory body like the
LIC should be brought within the purview of
the public Accounts Committee so that the
Members of Parliament and the public may
come to know about the functioning of this
great institution.

SHRI Y. B. CHAVAN : Sir, the question
has been raised on a different footing.
Regarding bringing the LIC within the
purview of the LIC, etc., it is very difficult
for me to give a reply straightaway or say
"Yes" or "No" in the matter because thh is a
general matter. But I think some of the
suggestions that he has made need to be
considered.

SHRI MONORANIJAN ROY : Sir, ihe
honourable Minister has stated that it is very
difficult to find out the facts which have
been concealed through the medical
practitioners who are entrusted with the job
of examining the proposed policyholders. Is
it not a fact that in the case of policyholders
who insure for heavy sums of money certain
facts are concealed? Sir, it is mainly the
poor people whose claims are being
forfeited and, if so, why the cases of those
policyholders who insure for heavy sums of
money.

MR. CHAIRMAN : Please put your
question. We have taken so much time and
I cannot allow any more time.

SHRI MONORANJAN ROY : I am
putting only one question. My question has
not yet been finished. I want to know why
the cases of those policyholders; who insure
for huge sums of money and in whose cases
facts are concealed, are not examined
properly. There is tlie Medical Board to
examine, Is not the Medical Board to
explain its conduct? If anything is found to
the effect that the policyholder has con-
cealed something, who will suffer for this
concealment, whether the policyholder
or
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his dependent or those who will inherit? Will
you take a humanitarian view and pay the
amount to the widows particularly?

SHRIMATI SUSHILA ROHATGI:
Sir, the Member has raised two or three
points and 1 will go one by one.

Sir, the first part is about concealment.
Normally, Sir, the LIC opens up every case
when a death occurs within two years.
Otherwise if the death occurs after two years,
the case is opened up only if there is some
suspicion that there has been some intentional
suppression of material; then only it is
opened up. And in opening that there is no
discrimination whether the sum assured is
small or big. But the fact is, for his
information I may say, that 60% of tbe
policies are of the people who are assured for
less than Rs. 5000. So, LIC is generally
catering to about 83% of the peopl* who are
insured for less than Rs. 10,000.

MR. CHAIRMAN : Next question.

SHRI SARDAR AMIJAD ALI : Sir,
Question No. 594 concern the same subject.
I would request you to club these two ques-
tions together.

MR. CHAIRMAN: Are you all agreed?

SHRI SUBRAMANIAN
No.

SWAMY:

MR. CHAIRMAN: I am sorry, no. Yes,
Mr. O. P. Tyagi.
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+tThe question was actually asked on the
floor of the House by Shri O P. Tyag..



